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Justice V.S. Aggarwal:-

The a DD1 i c a n t i o i. I'l e d t hi e o f f i c e o f i- e s. o o rid e ri t;

rto. / as a Peon in 1 9 8 3. He was oroiiioted as a f.ower

0i Vi 'f.ion tj 1er- k on cid-hoc basi s i n 1 99, r- or- f ur thr

oromotion> it is statc^d that ti"i€5 concef ne-'d oer'sofi fiB:

to oass a denartmental test, According to the

aDD1ioant. the number of attemots are not limited. He

had aualltied all the oaoers exceot one for which he

took the Lest bat thie re?suit has been with|-jeld =

2- It is asserted that in face of the aforesaid,

the result should be declared and thei e is little

SGOD0 for not declaririg the sanie and corisideriiio f:.he

r"l n ( 'l n ri t h n 'r .-i'-j



Q

''•'® aoDlicant has submitted a reoresen tation
dated /z.i.ZOuq. codv of which is Annexui e A-1,

When rights of the re Dondents are not likely

t.J be artected. we deem it unnecessai v to issue a

iiotjce to show cause while disoosina or the oresent.

oeti tion.

'^iirected that resDondent no./ would

considei the said reoresentation and oass an

aoproDriate soeaking order oreferablv within two

months of the receiot of the certified coov of the

Dresent order and communicate it to the aDDlicant,
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